FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF ASPG INFRASTRUCTURE PRIVATE

LIMITED
RELEVANT PARTICULARS
1. | Name of corporate debtor ASPG INFRASTRUCTURE
PRIVATE LIMITED
2. | Date of incorporation of corporate debtor | 07-09-2006
3. | Authority under which corporate debtor is | ROC Delhi
incorporated / registered
4. | Corporate Identity No. / Limited Liability | U70109DL2006PTC153308
Identification No. of corporate debtor
5. | Address of the registered office and | Regd. Office: F-93A, Ground Floor, Gali
principal office (if any) of corporate debtor | No. 7, Jagatpuri, East Delhi, New Delhi-
110051
Office: Plot No.- 130011, Gogal Road,
Partapur, Near Parag Milk Plant, Meerut,
Uttar Pradesh- 250103
6. | Insolvency commencement date in respect | 12-09-2024 (Order received on 13-09-
of corporate debtor 2024)
7. | Estimated date of closure of insolvency | 11-03-2025
resolution process
8. | Name and registration number of the | Niraj Kumar
insolvency professional acting as interim | IBBI/IPA-001/IP-P-02368/2021-2022/13586
resolution professional
9. | Address and e-mail of the interim resolution | E-47, IARI Pusa Campus, New Delhi-
professional, as registered with the Board | 110012
njhaandco@gmail.com
10. | Address and e-mail to be wused for | 205, Ansal Imperial Tower, C-Block
correspondence with the interim resolution | Community Centre, Naraina Vihar, New
professional Delhi-110028
Email: cirp.aspg@gmail.com
11. | Last date for submission of claims 26/09/2024
12. | Classes of creditors, if any, under clause (b) | Not ascertained
of sub-section (6A) of section 21,
ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals | Not ascertained
identified to act as  Authorised
Representative of creditors in a class (Three
names for each class)
14. (a) Relevant Forms and Weblink:
(b) Details of authorized | https://ibbi.gov.in/en/home/downloads
representatives Physical Address: As given in column 10
are available at: above.

Notice is hereby given that the National Company Law Tribunal, New Delhi Bench-VI has
ordered the commencement of a corporate insolvency resolution process of the ASPG
Infrastructure Private Limited on 12-09-2024 (order received on 13-09-2024).




The creditors of ASPG Infrastructure Private Limited, are hereby called upon to submit their
claims with proof on or before 26-09-2024 to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed

against entry No.13 to act as authorised representative of the class [specify class] in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

NL v
Niraj Kuthar
Date: 14-09-2024 Interim Resolution Professional

Place: Delhi IBBI/IPA-001/1P-P-02368/2021-2022/13586
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For and on bemal of the LYCON BUILDCON PRIVIATE LIMTED

LALIT PLIKDHIR (Deponesd 1)
ANITA BMGH (Deponent ¥

SALE NOTICE
Name of Corporate Debtor: Indiglobal Tradelinks Private Limited (Under CIRP)
CIN: U51909DL2015PTC283752
Reg. Off. of the Corporate Debtor: Lower Ground Floor, 108 B, Madangir Village, South
Delhi, New Delhi, Delhi, India, 110062
Resolution Professional: Mohd Nazim Khan
Address: MNK House, 9A/9-10, BasementEast Patel Nagar, New Delhi - 110008
Email:nazim@mnkassociates.com,cirp.indiglobal@gmail.com;
Mob No.: +91 9818156340
E-Auction
Sale of Assets outside the ordinary course of business
Under Regulation 29 of the IBBI (CIRP Regulations), 2016
Date and Time of Auction:03rd October 2024 from 03:00 pm to 04:00 pm
(With unlimited extension of 5 minutes each)
Notice is hereby issued for sale under Regulation 29 of the Insolvency and Bankruptcy Board of
India (CIRP Regulations), 2016 of Insolvency and Bankruptcy Code, 2016 in possession of the
Resolution Professional appointed by the Hon'ble National Company Law Tribunal, New Delhi
Bench IIl at New Delhi vide order dated 13th May, 2021 in CP(IB) No. 34/ND/2020 and to submit
the expression of interest within (7) seven days from the date of issue of public notice i.e.
22.09.2024. The sale of asset will be done by the undersigned through the e-auction platform
https:/incltauction.auctiotiger.net
Basic description of Vehicle for Sale:

: : Reserve EMD Incremental
Details of Vehicle fter Price (Rs) Amount (Rs) | Bid Amount (Rs)
HYUNDAIVERNACAR 1,36,800 12,500 1,250
ModelNo. VERNAVTVTSX1.6 |1 (Rupees One (Rupees | (Rupees One
Regn.No.:HR 26 DS 9230 Lakh Thirty-Six Twelve Thousand
Reg. Date: 20/07/2012 Thousand Eight | Thousand | Two Hundred
Reg Upto: 19.07.2027 Hundred Only ) Five Fifty Only)
Color: Crystal White Hundred
Fuel: Petrol Only)

Location of Vehicle: MNK House, 9A/9-10, Basement, East Patel Nagar, New Delhi, 110008.
Terms and Condition of the E-auction are as under:
1.E-auction will be conducted on “AS IS WHERE IS, AS IS WHAT IS, AND WHATEVER, THERE
IS BASIS” through approved service provider M/s e-procurement Technologies Limited (Auction
Tiger).
2.Upon receipt of EOI from the prospective bidder, the Resolution Professional shall declare the
qualified bidder on 24.09.2024.
3.The qualified bidder may make inspection or due diligence of assets under auction latest by
28.09.2024 and then, will be required to deposit EMD latest by 28.09.2024.
4 Resolution Professional may extend the date of auction if circumstances warrant in the interest
of Corporate Debtor.
5.The Complete E-Auction process document containing details of the assets, online e-auction
Bid form, Declaration and Undertaking Form, General Terms and Conditions of online auction sale
may be asked from the Resolution Professional by writing to the following email:
cirp.indiglobal@gmail.com, nazim@mnkassociates.com,
6.For further information, the intending bidder may contact undersigned on any working day from
Monday to Saturday between 11:00 AM to 05:00 PM on or before 28.09.2024.
Sd/-
Mohd Nazim Khan, Resolution Professional
Indiglobal Tradelinks Private Limited
(Under CIRP)
Reg No.: IBBI/IPA-002/IP-N00076/2017-18/10207

ASHIANA ISPAT LIMITED

ClIW: LZT10TRJ1992PLCOR06ET1
Registerad Office: A-1116, Phase-lll, RICO Indusirizl Area,
Bhiwadi-301019, District-Alwar, Rajasthan
Email: ashianagroup@yahoo.co.in Website: www.ashianaispat.in

Date:15-09-2024
Place:Delhi

The Kerala Minerals & Metals Ltd

A Govt. of Kerala Undertaking) Sankaramangalam, Kollam,-691583
hone : +91-476-2651215 to 217, E-mail : md@kmml.com, . www.kmml.com

Kavmbe

TENDER NOTICE

For more details, please visit E- Tendering Portal https:/etenders.kerala.gov.in.or www.kmml.com

No| E-Tender ID ftems

2024 KMML 687806 1 For the supply of Pipe SS 304 Seamless SOMM NB-306 MR

224 KMML 688343 1 [For the supply of 600MR of Pipe Seamless CS 100MM

wWIN |~

KMMIL Basic Front end Engineering Design and Project report
| Al 12 1 preparation for the sej[tgjng up of 2 x 100 MT new LPG storr)age
and vaporization facility

Chavara. 13.09.2024 SdlM'anaﬂ' Director for The Kerala Minerals and Metals Ltd

Form no INC-26
[Pursuant to rule 30 the Companies (Incorporation) Rules, 2014]
Advertisement to be published in the newspaper for change of registered
office of the company from State of Delhi to State of Maharashira
BEFORE THE CEMTRAL GOWERNMENT
REGIONAL DIRECTOR, NORTHERM REGION

B-2 Wing, 2nd Floor, Pt. Deandayal Antyodaya Bhawan, 2nd Flaor,
CGO Complex, New Delhi-110003,
IN THE MATTER OF SUB-SECTION (4) OF SECTION 13 OF COMPANIES ACT, 2013,
AND CLAUSE (a) OF 5UB-RULE {5} OF RULE 30 OF THE COMPANIES
{(INCORPORATION) RULES, 2014
AND
I THE MATTER QF ONE GROUP LIMITED
[“The Company”)
CiN; UT49990L1984PLCO 18458
HAVING ITS REGISTERED OFFICE AT
PLOTNO 252 BLOCK B

BASEMENT OKHLA INDUSTRIAL AREA PHASE-Il NEAR MODI

FLYOVER, NEW DELHI-110020 = ......... PETITIONER
Motice is hereby given to the General Public that the company proposas to
make application to the Central Government under section 13 of the
Companies Act, 2013 seeking confirmation of alteration of the
Memorandum of Association of the Company in terms of the special
resolution passed at the Extra ordinary general meeting held on Friday,
28th June, 2024, to enable the company to change its Registered office
from the “State of Delhi” 1o tha *State of Maharashtra™,
Any person whose interest is likely to be affected by the proposed change
of tha registerad office of the company may daliver either on the MCA-21
portal (www.mca.gov.in) by filing investor complaint form or cause to be
daliverad or send by registerad post of his'har objactions supportad by an
affidawvit stating the nature of his/her interest and grounds of opposition to
the concerned Ragional Director, Northern Region, at the addrass ‘B-2
Wing, 2nd floor, Pt Deendayal Antyodaya Bhawan, 2nd floor, CGO
Complax, New Dealhi-110003, Dalhi’ within fourteen days from the date of
pubfication of this notice with a copy to the applicant company at its
registerad office at the address mentioned balow:
Address: ‘Plot No 25 2 Block B Basement Okhla Industrial Area
Phase-|l, Near Modi Flyover, New Delhi- 110 020°

For and on behalf of the Applicant
ONE GROUP LIMITED
Sd/-
SUMIT PHOOLCHAND SHARMA
Director
DIM: 0B84 36004

Date: 15092024
Place: Deihi

Piccadily Agro Industries Limited
CIN: L01115HR1994PLC032244
Regd. Office: - Village Bhadson,

Umri- Indri Road, Tehsil Indri,
Distt. Karnal Haryana - 132117.
Email ID: piccadilygroup34@rediffmail.com
NOTICE is here by given that following share
certificates issued by the Company are stated to be
lost/misplaced and the registered holders there of
have applied to the Company for issue of duplicate
share certificates.
Folio No. 0006108, Name of Share Holder - Sudha
Rani, Share Certificate No. 0090128 to 0090129,
Distinctive Numbers - 018906021 to 018906220,
Number of Shares - 200.
Folio No. 0006108, Name of Share Holder - Sudha
Rani, Share Certificate No. 00151897, Distinctive
Numbers 025153071 to 0205153970, Number of
Shares - 900.
Folio No. 0006108, Name of Share Holder - Sudha
Rani, Share Certificate No. 00158599, Distinctive
Numbers 049580441 to 049582240, Number of
Shares - 1800.
The public is hereby warned against purchasing or
dealing in any way with the above share certificates.
Any person(s) who has/have any claim(s) with the
Company in respect of the said share certificates
should lodge such claims at its registered office at
the address given above within 15 days of the
publication of this notice after which no claim will be
entertained and the Company will proceed with
issuance of duplicate share certificates.

For Piccadilly Agro Industries Limited

Date- 14-09-2024 Sd/-
Place- Chandigarh Company Secretary

IDFC FIRST Bank Limited

{erstwhile Capital First Limited, amalgamated with [DFC Bank Limited and presently known as IDFC FIRET Bank Limnited)

CIN : LE5110TN2H4PLCOST T2

Registered Dffice: - KRM Towers, Bih Floor, Haminglon Road, Chetpet, Chennai- 500031,

Tel  +31 44 4564 4000 | Fax: +91 44 4564 4022

IDFC FIRST
Bank

Notice under Section 13 (2) of the Securitization and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002

The following borrowers and co-bomowers avalled the below menfioned secured koans from IDFC FIRST Bank Limited lersiwhile
Capital First Limited, amalgamated with IDFC Bank Limited and presently known as IDFC FIRST Bank Limited) The loans
af the below-mentioned borrowers and co- borrowears have been secured by the morlgage of their respeclive proparbes. As they
hawve failed 1o adhere to the teoms and conditions of the respective loan: agreements and had become mregular, thedr loan were
classfied as MPA as per the RBI guidelines. Amounts due by them to IDFC FIRST Bank Limited (erstwhile Capital First Limited,
amalgamated with IDFC Bank Limited and presently known as IDFC FIRST Bank Limited) ara mentionad as per respactive
notices issued more particularly described in fhe following table and furiher interest on the said amounts shall also be applicable

and the same will be changed as per contractual rate with effect from their respectve dates

Sr Loan Typa of Mama of borrowers Section 13 {2) | Outstanding amount as
No.| Account Mo, Loan and co-borrowers Notice Date | per Section 13 (2) Notice
1 13044306 | LOANAGAINST | 1. GENCORP INC, 2. MANU KHARBANDA 28.08.2024 147 65,051.02)-
& 3194267 | PROPERTY 3. SAKSHIJULKA, 4. SONIK JULKA
9. TARUMNDEEP KHARBANDA

PROPERTY ADDRESS : 5.ALL THAT PIECE AND PARCEL OF SECOND FLOOR, PROPERTY BEARING NO. G- BE/AB,
ADMEASURING 200 3Q. YDS., KALKAJI, NEW DELHI-110019.AND. BOUNDED AS: EAST: PROPERTY MO.G-8T, WEST:

ROAD, NORTH: LANE, SOUTH: LAWN

| E ), Mumbgi- 400051

B I R[5 &, M 14

‘Whareas, The Undersigrad Being The Suthonzed Officer OF Katak Mehindra Bank L., Under Tha
Securitization And Reconsirucian Of Financial Assats &nd Enfarcement OF Sacurity Inbarast A,
2002 {54 Od 20802) And In Exarcess F Powears Canfarred Unidar Section 13(12) Read Wilh Rula 300
The Saculy Ineresl ([Enfarcernent] Rules 2002 [ssised Demand Motices To The Borrowers As
Detaled Hereunder, Caling Lipon The Respective Borrowers To Repay The Amaunt Mentioned in
The Said Notices With All Costs, Charges And Expensas Till Actzal Tate OF Paymend Within 60 Days
From The Dase OF Receipl O The Bame, The Sad Bormawen 317 Co Borrowen! 3] Having Faled Ta
Rapay Tha &maumnl. Molice §s Hareby Given To Tha Barrawers! Co Beerowars And The Pubfc in
General Thal The Undersigned Has Taken Possassion Of The Property Descrbed Hereunder in
Exercise Of Powears Conderred On Him Under Section 13(4) Of The S3d Act RAW Rule 8 Of The Sakd
Rules On The Dates Mentioned Along-With, The Bormowees. In Particular And Publc In General Are
Heraby Cautipned Mat To Deal With The Praperties And Any Dealings Wilh The Prapertias Will B2
Subjact To The Charge Of Kotek Mehindra Bank Lid, Far The Amound Spacified Theremn With Fubura
Inbarest, Costs And Charges Fram Tha Respective Dales, Tha Barrowers Alenlicn |2 Invibad Ta
Prawisions OF Suly Section (B) OF Section 13.0f The Act, In Respect Of Tme Avadable To Redeem The
Secured Assels,

Detals Of The Borrowers, Scheduled Propenty. Quistanding Dues, Demand Noticas Sent Under
Sectian 13021 And Amounls Claimed There Under, Date 0f Possession |5 Given Herein Below;

HTTCL | Possession Notice

NOTICE OF 32nd ANNUAL GENERAL MEETING,
REMOTE E-VOTING AND BOOK CLOSURE

MOTICE 15 hereby piven that 32nd Annual Geperal Mecting (AGM) of the
shareholders of the Company will be held on Monday, September 30, 2024 af F2:00
Moon through Video Conferencing or Other Awdio-Yisual Means pursuani 1o the
applicable circulars of Ministry of Corporate Affars and the Securitics and
Exchange Board of India  at the Bepistered Office of the Company. The Annual
Report contammg, inter alia, the notice convening the ACGM sething out the business
to b tromsacted thereat, Balonce Sheet as at 31 51 March, 2024, Sitement of Profil &
Lasg for the financial vear endhing on that date, the Auditor’s Report thereon and the
report of The Board of Directors bas been dispatched o the members of fhe Company
Motice 15 also herehy given that pursuant to Section 921 of the Companies Adt, 2003
and Rule 10 of the Companies {Management and Administration) Fules, 2014 znd
Regulation 42 of SEBI (Listing Obligations and Disclosure Requirements)
Repulations, 2015, Register of Members and Share Transfer Books will remain
closed Tuesdoy, 24 th September, 2024 to Monday, 30 th September, 2024 (both doys
g lusive ) for the purpose ol AGM

Pursuant to the provisions of Scetion 108 of the Companies Act, 200 3 read with Bule
20 of the Companies { Mansgement and Administration) Bules, 2004 as amended
fromm timee to himee and Repulation <4 of the SEBLH Listing Obhigationsand Disclosare
Requirements] Begulations, 2003, the Compiany 5 providing remale e=yoling
facuity o the members for exercising thewr votes by clectronic means tor all the
resolutions as. sef out in the Nonce, The Company has engaged the services of
Central Depository Services Limited {CDEL} for providing the necessary plattorm
aid odher services for remote e-voling 1o the members. The remote esyoling peciod
will commence on 27 th September, 2024 at 0900 AM.-and will end on 29 th
Sepremmber, 2024 af 05, 00 P M. The cor-0ff date for determining theeligibility 1o vole
i5 23 rd Seplembes, 2024,

The detailed procedure/instructions for e-voiing are provided for in the Notice of
Annual General Meeting and members holding shares either in physical or demat
firtrnt, s on the cut=off date moy cast their vore electronically on the businesses set
forth in the Notice of Annunl General Mecting,

Individual Sharcholders holding securities in demat mode with NSDL- Members
facing any technical issue 1 login con contact MS5DL helpdesk by sendma a regquest
at-evotlingmnsdlooin or call-al 5 022- 4886 TOO0 and 022- 2499 T000. Individual
shareholders holding secunties m demat-mede wath CDSL-Members facing any
technical issue an bogin can confact CDSL helpdesk by sending o nequest at
helpdesk evotingizcdslindia comor contact at toll freeno. 18I 225533

The resuliz of the Bemote e-Voting and e<Voung at the AGM shall be declared not
Laterthon twoworking doys from the conclusion of the ACih.

For Ashiana |spat Limited

Punaet Jain
Place: Bhiwadl Managing Director
Date: 05.00.2024 Cilk-00814312

FORM A
PUBLIC ANNOUNCEMENT

[{Under Regulatan 6 of the Insolvency and Bankrupdcy Board of India
{Insobvency Resolution Process for Corporate Persons) Regulations, 2016

FOR THE ATTENTION OF THE CREDITORS OF
ASPG INFRASTRUCTURE PRIVATE LIMITED

RELEVAMNT PARTICULARS |
Hame af comparate deblor ASPG INFRASTRUCTURE PRIVATE LIMITED|
& | Dt o Incorpanation of eoeparate debio 07-09- 2006
Authardy under which corparate debdar is ROC Dalhi
narperatad | regiglered
4. | Corporale ldenlity Na. ! Limited Lishilsy UFDt0aDL2006FTCIS33048

identification Mo, of porporate dabtar

3. | Adciess of the regishered offica and
princpal pifice {if any) of corporate detbibor

Repd. Office: F-A34, Grourd Floor, Gali Ma. 7,
Jagalpun, East Delhi, New Delhi- 110051
Office: Piot Mo 130011, Gogal Road,

Fartagur, hear Parag Mk Flanl, Meend,

Liriar Pradagh - 2501403

E. | Insclvengy commencemeant date in 12-09-2024

respact of corporale debdar (Crder recelved on 13-09-2024)
7. | Eslimated daf of clasure of insclvency 11-03-2025

resalation process
B | Mame-and regisiration numbsr of e Miraj Kumar

nsahvency professional acling as infarm
resalution professiongl

8 | Adcres and g-mad of e Inbenm resaulion
prafessicnal, s regisiered with the Board

IBBLIPA-CDAIP-P-02 3682021202211 3585

E-47, 1AR| Pusa Campus,

New Dalhi- 110012

E-mail; njhaandcoi@gmall. com
205, Ansal Imperal Tower, C-Block
Communily Centre, Maraina Vihar,
New Dalhi-ti0028

Ermadl; cinp. dspaitamail com
26/08/2024

Mot asceralnad

10.| Addrezz and g-mai fo ba used for
comespandence wen the Inkerm
mexabution professonal

Last date for submession of caims

12| Clesses of credtars, i ary, under cdiause (b
o sub-seclion (B4 ol secion 21, asceriained
ay tha intarm rasoluticn profassional

act 5 Authanised Representative of creditors in| Vot asertained

a class (Three names for each class)
14.| g} Relevant Foms and

b Detail of aulhonzed representaives
ara auerlehla a

Hahlink: hitps:iibbd.pov. infen/home'downboads

Physical Address: As given in
column 10 ahiove,

Miotoe s hereby given that the Matona Company Law Trbuna!, New Delhl Bench-Y| kEs ordered the
commencamant af 4 corparabe inselvency resolution. progass of the ASPG Infrastnicture Private
Lisnited an 12-09-2024 |(arder recewed om 13-06-2024],

Thie cradifars of ASPG Infrastructure Private Limited, are heeetiy called upon fo submif Ihair claims
with proal on or befors 26-09-2024 1o the interm resclulion professional af $he #oress mensaned
againsi enlry No. 10.

The financial ereditors shall submil thelr ciaims with proof by electranic means only, Al olher crediioes
may submi tha claims with proofin person, by post ar by aleciranic means.

A Tinancea creditor belonging 1o ciass, a3 lnted againgl the entry Mo, 12, Shiall indicate i3 chois of
authnsed represantative from among the three insohwncy profassianats listed egainst enfry Na 13 to
At &= authonsed representative ol thi (3ss s pocsy clags) inFarim LA

Submizsion of false or misleading proofs of claim shall attract penalties.

5d||'_

Miraj Kumsar

Date : 14-08-2024 Interim Resolution Professional
Place : Dalhi IBBLIPA-DOYIP-P-02368/2021-2022/12586

Name And Address Of The Bamowsr, Detais Of The |1, Dte Of Passassien 2. Type of Possession
Co-Bomewes Loas Account No., Loan Amount | Immerabie Property |3, Demand Netica Date & Amaurt Due ks Rs,

Mra. Jubeds (A% Legal Hedr of Late | AN fhat plece and parcel of Shog, | 4, 13.09 2024
Borrower Akhlague Ahmad) & WIS | partof Pl Ne 20TOB 28T Stuated| 2 Symbalie
Chand Café Through its Proprietor | at Mahata Hayatganj Purvi, Ward| Pacsession
& MrJaved Ahmed As Son and|No 25, Village Rampur| s ng g7 20e4
Legal Heir of Akhlague Ahmad All| Kalapargana, Magar Paliks -1JF;11 q e
AL- 230 Hayal -Gany Ullan, Yanda| Parishad, Tehsil Tanda, District] o ooce "pasc 1 akh
Ambediar Nagar, Ambedkar Nagar. | smbediar Magar, Uttar Pradash F-I.u',“ﬂE-E TJ' ‘I:;
|JP.ﬁrPrad&5h_4{£4‘.9:flh&_'Ml.ﬂlsn 1_': afreasitng 26.04 sq, min And iy Five  Thoudsan
Shog, part .:IlfPsu:d |_1|:-..¢E.-I}-slluale-:l B hounded as: Morth: Pathway SEVE n tg en And
!'.'I.l:i'l_alla !-Ig,faagar_n_:F'ulrﬁ_r'n".'ard#n.E.E Kharanjs, South- Road Chowk Seventy Paisa Only)
H*;'"f‘*l'h" P‘-"“Eh?']' ‘ehsd a"'fl‘*' Ghantaghar {Janana Hospital),| S and peyvable as of
Lhsiricy ﬂln!}&dkﬁ. Magar, LHiar Eaat Plot and Shop of Afsaruricha 10.089 2024 with
Pradesh - 224990, Loan Account : ' ki )
West: Plct and shop afsaler, applicable inleces]
from 19.05.2024 undtil

Humber: PIXPBL2536553 y
Loan Amount: Rs. 534230 |Name of the Morgagor Mes|Tom 1S
Jubada\Wita M, Akhleque paymen in full

:H.UF'EBS Wime Lakh Tr‘r';:l' Fiaur
Thouzand Two Hundred and Thify
e Ondyyl

Mrz. Sunits Gupta Wia My Himapshuo | AP ral plece and parcal ol
Gupta & MrAnurag Gupta Sio M |the House Mo 1177825 3q,
Himanshu Gupta & M!S SBhri Balaji
Ayushdhayala Through s Propritor Mrs.
Sunita Gupta & All AL Houss Mo 91T,
Mohata-Bubhash Nagar, Pachpedws Road,
ks Ralklye Godown, Tehsil Utrawta-

1, 1208 24

2 Symiaclic Possassion
Meter), Moheila, Subhash| 3 00062024
Nager, Tahs=ill WHraula And |4 Rs 184735514/
District Balrampur Witar | (Rupess Elghteen Lash
Pradesh-271604 And| Fordy Saven Thouserd
Bounced As Fokiows- East: | Three Hundred  Minaly
Gistrict-Balrampur, Littsr Pradesh-271604 & |House of 3Shivshankar | Free And Fourlesn Paisa
All Also Al Mohglla, Subhash 8ager, Post | Chavrasia, West Land OF| Oniy) due and pavable
Litrsula, Balrampar UL P-27 1604 Roop Chand Gupta, Noth: | as of 10092024 wih
Loan Accownt Number: PXEAPBL3I458638 | Land O Mukly, Soulf Sadak | spplicable inlerest from
Loan Amount Re 13948590 (Hupees|Name of the Morgagor: (11,08 2024 until
Thiteen Lakh Ninaty Four Thousand Elght | Mrs. Sunits Gupla parvenEl i full
HundredFilyNineOnly), | |
For any query please Contact Mr. Arvindkumar Tiwary Mr. Shailender Singh,
(Mob - +913810685044/ £812311636029) Far Kotsk Mahindrs Bank Ltd,
Date ; 15092024, Place ;; Untar Pradesh Authorized Officer

O SBI

Prakash Goya

gte. theraon,

You are hersby called wpon o pay the amounts 1o IDFC FIRST Bank Limited {erstwhile Capital First Limited, amalgamated
with IDFC Bank Limited and presently known as IDFC FIRST Bank Limited) as per the details shown in the above (abls
with contracted rate of interest thereupon from thesr respeclive dates and other costs, charges etc. wathin 60 days from the
date of thiz publication; failing which the undersigned shall be consirained o iniliate proceedings. under Section 13 {4} and
section 14 of the SARFAES| Act, against the mortgaged properfies mentioned hersinabove to realize the amount due 1o
IDFC FIRST Bank Limited (erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and prasently
known as IDFC FIRST Bank Limited). Further you are prohibited under Section 13 (13} of the said Act from transferring the

said securad assats aither by way of sala/leasa or olherwise.

Date : 15.09.2024
Place : DELHI'NCR

IDFC FIRST Bank Limited [erstwhile Capital First Limited, amalgamated with
IDFC Bank Limited and presently known as IDFC FIRST Bank Limited)

Sdi-
Authorized Officer

STATE BANK OF INDIA, Stressed Assets Management Branch-ll,
11th Floor, Jawahar Vyapar Bhawan, 1 - Tolstoy Marg, New Delhi -110001,
E mail id : agmcl4.50950@sbi.co.in, Ph. : -011-43179555

POSSESSION NOTICE [See Rule 8{1)] [for Inmovable Property]

Wheraas, the undersigned being the Authorized Officer of the State Bank of India, Stressed Assets Management Branch-ll, 11th Floor, STC Building, 1, Tolstoy
Marg, Janpath, New Delhi-110001 under Secuntization and Reconstruction of Financial Assefs and Enforcement of Security Interest Act, 2002 and in exercisa of powers
conferred under section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 Issued a demand notice dated 13.02 2018, calling upon the barrower,
M/s. Gopish Pharma Limited, Reqd. Add- H-1455, Sector-H, DSIDC, Narela Industrial Complex, Defhi - 110040 Also at: Ropar Road, Mear Dherowal Barrier, Village:
Behrampur, Tehsdl Nalagarh, Distt. Solan, Himachal Pradesh -174101 and the Directors / Guarantors i.e. Shri Ratish Goyal (Director & Guarantor) S/o Shri Ravi
| Add: &- 96, Saraswall \Vihar, Fitampura, Delhi-110034, Shri Ravi Prakash Goyal (Director & Guarantor) S/o Shri Han Dev Goyal, Add: A-86, Saraswali
Vihar, Pitampura, Dalhi-110034 and Smt. Santosh Goyal (Director & Guarantor) w/o Shri Ravi Prakash Goyal, (Director & Guarantor) Add: A-56, Saraswati Vihar,
Pitampura, Delhi- 110034 to repay the amount mentioned in the notice being Rs. 34,02,71,153.53 (Rupees Thirty Four Crores Two Lakhs Seventy One Thousand One
Hundred Fifty Three and Paisa Fifty Three Only) as on 30.06.2024 with future interest at the contractual rate on the aforesaid amount together with incidental
gxXpenses, costs, charges, etc. thereon within 60 days from the date of receiptof the said notice.
The Borrower!Guarantaors having failed to repay the amount, notice is heraby given to the Bormowen'Guarantors and the public in general that the undersigned has taken
possession of the property described herain below in exercize of powars conferred on him/her under sub-section 13(4) of the said Act read with Rula 8 of the Security
Interast (Enforcement) Rules, 2002 on this the 10th day of September of the year 2024,
The Borrower/Guarantor in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the property will be subject to the
charge of the State Bank of India for an amount of Rs. 34,02,71,153.53 (Rupeas Thirty Four Crores Two Lakhs Seventy One Thousand One Hundred Fifty Three and
Paiza Fifty Threa Only) as on 30.06.2024 and further interest at the contractual rate on the aforesaid amount together with incidental expenses, costs, charges,

The bormower's attention is invited to the provisions of sub-section (8) of section 13 ofthe Act, in respect of time available to redeem the secured assets,

DESCRIPTION OF THE IMMOVABLE PROPERTIES

Pharma Ltd.

T e b

Date : 10-09-2024 Place : Nalagarh Himachal Pradesh

Property owned by: M/s Gopish Pharma Limited
All that part and parcel of Factory land and building Plot of Land admeasuring 5 Bigha, 5 Biswa situated at Khatuni no. 2114, Khasra no. 336/19
Kitat, village- Behrampur Hadbust 104, Pargana and Tehsil Nalagarh, Dist. - Solan, Himachal Pradesh standing in the name of M/s. Gopish

Zonal Office, Ghaziabad Zone,
Address: 32-B, Sector-62, NOIDA-201307

NOTICE FOR PUBLIC AUCTION OF PLEDGED GOLD

JEWELLERY/ORNAMENTS/COINS

It is hereby brought to the notice of the following gold loan borrowers, their legal heirs, persons engaged in business of gold jewellery/ormaments/coins
and general public that in spite of repeated reminders, notices by the Bank, the following borrowers are not repaying their dues to the Bank.

MNotice is hereby published that if they fail to deposit all their dues in their respective gold loan accounts {including up-to-date interest and all costs
charges/ expenses) by 27/09/2024 (date), then from 11:00 AM (time) of 30,/09,/2024 (date), their pledged gold jewellery/ormaments/ coins will be put
up for public auction in the branch premises. For this, Bank shall not be held responsible for any inconvenience or damage caused to the concemed
borrowers and no allegations or representations will be entertained from any borrowers inthis regard.

Persons interested to take part in the bidding should deposit Rs.500/- (Rupees Five Hundred only) with the Branch Manager before the scheduled time/
date towards earnest money. Persons having taken part in final bidding must be able to deposit full amount to the Bank within 48 hours, failing which their
earnest money, deposited with the Bank will be forfeited. Bank reserves the right to cancel the auction without assigning any reasons in case, the bidding
price so amived at, is observed to be low orinadequate. Further, if need be, Bank reserves the right to change the date, time or place of the above
scheduled auction or cancel the same without assigning any reasons thereon.

Sdi/- Authorised Officer, State Bank of India

Sr. | Account No. Name Address Gross Weight | Venue OI Auction /

No. of Gold (In Gm) | Branch Name

1 | 7BOSTTE10000336 | IMRAN 5/0 SHAMIM AHMAD H. NO.-1002, LADAM SARAI, EHAJOI ROAD, TEHSIL |40.051 BANK OF INDIA SAMBHAL

& DISTT-SAMBHAL UP-244302 BRANCH

2 | 7B0577610000339 ) RADHIKA GUPTA W/0 TARUN NEAR KALKI MANDIR, KOT PURVI SAMBHAL, TEHSIL |94.800 BANK OF INDIA SAMBHAL
GLUPTA & DISTT-SAMBHAL LIP-244302 BRANCH

3 | 7E0STTE10000340 ) RADHIKA GUPTA W/0 TARUN MEAR KALKI MANDIR, KOT PURVI SAMBHAL, TEHSIL | 62.200 BANK OF INDIA SAMBHAL
GLIPTA & DISTT-SAMBHAL UP-244302 BRANCH

4 | VEBO57TE10000018 | MALKHAN SINGH 5/0 SARDAR | BELIPUR, CHAK SAMBHAL, TEHSIL & 55.350 BANE OF INDIA SAMBHAL
SINGH DISTT-SAMBHAL UP-244302 BRANCH

Date : 14-09-2024 Branch Manager, Bank of India

STRESSED ASSETS RECOVERY BRANCH (SARB-I11) KAROL BAGH, NEW DELHI (BRANCH CODE 51521)
3rd & 4th Floor, State Bank House, 18/4 Arya Samaj Road, Karol Bagh, New Delhi-110 005 Tel.011-28752163 Fax. 28755674

earnest money to be deposited have been mentioned below.

Branch e-mail: shi.51521@sbi.co.in

APPENDIX-IV-A” [See proviso to rule 8(6)] SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

NOTICE FOR E-AUCTION DATED 16.10.2024

SALE OF MOVABLE/IMMOVABLE ASSETS CHARGED TO THE BANK UNDER THE SECURITIZATION AND RECONSTRUCTION OF FINANCIALASSETS AND ENFORCEMENT OF SECURITY INTERESTACT, 2002
read with proviso torule 8 (6) of the security interest (Enforcement Rules, 2002).
The Authorized Officer of State Bank of India (Secured Creditor) has taken over possession (symbolic/physical) of the following property/ies u/s 13(4) of the SARFAESIAct. Public at large and borrowers, mortgagors and
guarantors in particular are informed that e-Auction (under SARFAESI Act, 2002) of the charged property/ies in the below mentioned cases for realization of Bank’s dues will be held on “AS IS WHERE IS BASIS”,
“AS IS WHAT IS BASIS” and “WHATEVER THERE IS BASIS” on 16.10.2024 for recovery of the amount mentioned below due to the Secured Creditor from the Borrowers, Guarantors and Mortgagors. The Reserve Price and

DATE/TIME OF VISIT TO THE PROPERTY FOR INSPECTION: 10.10.2024 FROM 11:00 AM TO 04:00 PM.

EMD of Reserve price to be transferred by bidders by means of challan generated on his / her / their bidder account maintained with PSB Alliance on its e-auction site https://ebkray.in by means of NEFT from Bidder's Bank.

DATE/TIME OF E-AUCTION ON 16.10.2024 FOR 5 HOURS FROM 11:00 AM TO 04:00 PM WITH UNLIMITED EXTN. OF 10 MIN EACH.

+91 8291220220 and/or Authorized Officer.
TERMS AND CONDITIONS OF THE E-AUCTION ARE AS UNDER

PSB Alliance at their web portal https://ebkray.in

Sr. Name of the Borrowers/ Guarantors Outstanding dues for recovery Description of the property/ies Reserve Price

No. of which property/ies/is/are & Name of Title deed Holder EMD (10% of Reserve Price)|

being sold Bid Increment amount

1. |1. M/s. Navkaar India Exports (Borrower) 11/45B, Opp. Ram Bagh, Hathras Road, Agra-282006.| Rs.3,53,89,516.31 (Rupees Three |EM of All that part and parcel of Commercial Land & Building known as J R Plaza Rs. 459.00 Lac
2. M/s. J R Plaza. (Mortgagor/Guarantor) Nagar Nigam Property No. 26/160, 26/161, Sultan Ganj, Agra-282004. | Crore Fifty Three Lakh Eighty Nine | situated at Khasra No. 335, bearing Nagar Nigam property No. 26/160, 26/161, Sultan Rs. 45.90 Lac
3. Smt. Suneera Mohan Saxena, (Partner /Guarantor) D-1, Panch Ratan Apartment, Delhi Gate, Agra 282002. | Thousand Five Hundred Sixteen | Ganj Crossing, Hari Parwat ward, Agra admeasuring 401.328 Sq.mtr. in the name Rs. 1.00 Lac
4. Smt. Seema Mohan Saxena, (Partner /Guarantor) D-2, Panch Ratan Apartment, Delhi Gate, Agra-282002. | and Paise Thirty One only) as on | M/s. J R Plaza through its partner Sh. Rajesh Mohan Saxena and Sh. Rajeev Mohan o
5. Sh. Rajesh Mohan Saxena, (Guarantor) D-2, Panch Ratan Apartment, Delhi Gate, Agra-282002. 13.05.2024 along with future Saxena. Bounded as under :-

6. Sh. Rajeev Mohan Saxena, (Guarantor) D-1, Panch Ratan Apartment, Delhi Gate, Agra-282002. interest, charges and expenses | Onthe East: 30 Ft. Wide Road Onthe West: Other’s Property
Onthe North: Other’s Property Onthe South: Other’s Property
(Symbolic possession with the bank)

2. [1. M/s Shyam Abhushan Bhandar (PROP. Shri Shyamveer Singh ), Shop No.23, Ram Swaroop Place, Namak | Rs. 22,96,650.12 (Rupees Twenty | Equitable Mortgage of House No.38B/188 (Plot No. 38B/188 (Plot No. 28 & 28-A, Devi Rs. 45.90 Lac
Ki, Mandi, Agra-282003. 2. Sh. Shyamveer Singh S/o Nattha Singh, House No.38B/188, Devi Nagar, Nagla |  two lakh ninety six thousand six | Nagar, Naglapadi, Agra, measuring 167.20 sq. mtrs in the name of Shri Shyamveer Rs. 4.59 Lac
Padi, Agra-282005. 3. Sh. Rajvir Singh S/o Natttha Singh, Vill. & Post- Garh Urao, Hathras, UP-281302. | hundred fifty paise twelve Only) as | Singh, Late Dharmvir Singh and Sh. Rajvir Singh S/o Nattha Singh. Rs. 0.50 Lac
4, Smt. Rajwati legal heir of Late Sh. Dhramvir Singh, Vill. & Post- Garh Urao, Hathras, UP-281302. | on 08/06/2022), along with future | Boundries as under: PlotNo.28 &PlotNo.28-A T
5. Sh. Raj Kumar legal heir of Late Sh. Dhramvir Singh, Vill. & Post- Garh Urao, Hathras, UP-281302. | interest, charges and expenses East: PlotNo.45 East: Other Plot
6. Smt. Sapna legal heir of Late Sh. Dhramvir Singh, Vill. & Post- Garh Urao, Hathras, UP-281302. West: 25 Ft. Wide Road West: 25 Ft. Wide Road
7. Smt.Gudiya legal heir of Late Sh. Dhramvir Singh, Vill. & Post- Garh Urao, Hathras, UP-281302. North: PlotNo.28 A North: PlotNo.29
8.Smt. Sarojlegal heir of Late Sh. Dhramvir Singh, Vill. & Post- Garh Urao, Hathras, UP-281302 South: PlotNo.27 South: PlotNo.28

(Symbolic possession with the bank)

3. |1. M/s Sharma Caters Prop. Sh. Rajveer Sharma S/o Late Sh. Shiv Dayal Sharma, 2. Sh. Rajveer Sharma S/o | Rs. 24,47,547.00 (Rupees Twenty | Equitable mortgage of House property, Nagar Nigam H.No.31A/38M/42A,1A on Rs. 26.59 Lac
Late Sh. Shiv Dayal Sharma, 3. Sh. Jagvir Sharma S/o Late Sh. Shiv Dayal Sharma, 4. Smt.Sudha SharmaD/o | four lakh forty seven thousand five | Khsara/Plot No.420, Mahadev Nagar Mauza Ukkharra, Ward Tajganj Tehsil & Distt. Rs. 2.66 Lac
Late Sh. ShivDayal Sharma, 5. Smt.Lalitesh Sharma D/o Late Sh. Shiv Dayal Sharma, hundred forty seven only) as on | Agraarea measuring 83.61 sq.mtrin the name of Late Shiv Dayal Sharma S/o Sh. Ram Rs. 0.25 Lac
6. Smt. Pushpa Sharma Legal heir of Late Sh.Mahavir Sharma, 7. Sh. Jitendra Sharma Legal heir of Late | 31.08.2018, alongwith future interest | Dayal Sharma. e
Sh.Mahavir Sharma, 8. Smt. Pari Sharma Legal heir of Late Sh.Mahavir Sharma, 9. Lucky Sharma Legal heir of and charges (Symbolic possession with the bank)

Late Sh.Mahavir Sharma, All at: H.N 31A/38M/42A, 1A on Plot No.420, Mahadev Nagar Near Adarsh Memorial
Public School, Rajpur Gummat, Rajpur Chungi, Agra-282001.

Name of the contact Person Sh. Prakash Kumar -9810619975, Sh. N.S. Chauhan-9917474539, Sh. Sunil Kumar-9259247239

Account/ Wallet in which EMD to be remitted: Bidder's own wallet Registered with PSB Alliance on its e-auction site https://ebkray.in by means of NEFT. EMD of Reserve price to be transferred by bidders by means of challan
generated on his / her / their bidder account maintained with PSB Alliance on its e-auction site https://ebkray.in by means of NEFT from his / her / their bank. For any assistance, please call PSB Alliance HELPDESK Nos.

1. E-Auction is being held on “AS IS WHERE IS” “AS IS WHAT IS” AND “WHATEVER THERE IS BASIS” and will be conducted “On Line”. The auction will be conducted through the Bank's approved service provider

2. To the best of knowledge and information of the Authorized Officer there is no encumbrance on the property/ies , However the intending bidder should make their own independent inquiries regarding the encumbrances, title of the
property/ies puton auction and claims/rights/dues/affecting the property prior to submitting their bid. The e-Auction advertisement does not constitute and will not be deemed to constitute any commitment or any representation of the
Bank. The property is being sold with all the existing and future encumbrances whether known or unknown to the bank. The Authorised Officer shall not be responsible in any way for any third party claims/rights/dues.

3. The Earnest Money Deposit (EMD) of the successful bidder shall be retained towards part sale consideration and the EMD of the unsuccessful bidders shall be refunded. The Earnest money Deposit shall not bear any Interest.
The successful bidder shall have to deposit 25% of the sale price, immediately on acceptance of bid price by the Authorized Officer and the balance of the sale price on or before 15th day of the sale. Defaultin deposit of amount by the
successful bidder would entail forfeiture of the whole money already deposited and property shall be put to the re-auction and the defaulting bidder shall have no claim/right in respect of property/amount.

4. For detailed terms and conditions of the sale please refer to the link at the Bank's Service provider's web portal https://ebkray.in & at Bank’s portal https://www.sbi.co.in

The auction
notices
are open

for all SBI
empanelled
resolution agents.

DATE: 14.09.2024, PLACE: NEW DELHI

Sd/- AUTHORIZED OFFICER, STATE BANK OF INDIA, SARB-II, KAROL BAGH, NEW DELHI (BRANCH CODE 51521)
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LLhitherto known as Reena,W/o
Brijesh Malhotra R/o T-87A,
Third Floor,Front Side,
Shukkar Bazar Road,Near
Bikaner Sweets,Uttam
Nagar,D.K Mohan Garden,
West Delhi,Delhi-110059,have
changed my name and shall
hereafter be known as Reena
Malhotra. 0040749657-1

I,RAJ KUMAR ABROL,S/O-MAN-
GAL SINGH ABROL,R/0O-88B,
GREEN APARTMENT,G&JU
BLOCK,PITAMPURA DELHI-
110034,HAVE CHANGED
MY,NAME RAJ KUMAR ABROL
AND RAJ KUMAR IS ONE AND
SAME PERSONS. 0040749647-8

I,RAKESH KUMAR,S/O-MAN-
GAL SINGH ABROL,R/0O-117-
B,G&JU BLOCK,GREEN APART-
MENT,PITAMPURA, DELHI-
110034,HAVE CHANGED
MY,NAME TO RAKESH KUMAR
ABROL AND RAKESH KUMAR
IS ONE SAME PERSONS.

0040749647-9
| AJEET KUMAR MITTALS/O S
SHAMBHU LAL AGRAWAL R/O
G-45A 4th-Floor Shakarpur-
Laxmi Nagar East Delhi-
110092 Name of mine, my-
wife and my-minor son has
been wrongly written as
AJEET KUMAR, SEEMA and
ANSH in my minor son ANSH
MITTAL aged-13-years in his
birth certificate.The actual-
name of mine, my-wife and
my-minor son are AJEET
KUMAR MITTAL, SEEMA
AGRAWAL and ANSH MITTAL.

0040749674-5
I,Yeshpal Singh,S/o-Bhanwar
Singh,R/0,RZ-1091,Gali-
5/7,Main-Sagarpur, Sagarpur,
South-West,Delhi-110046,that
name of mine and my-father
is wrongly-written as Yesh Pal
Singh and Bhawer Singh in
my-Driving
Licence.N0.P09082006403636.T
he actual-name of mine and
my-father are Yeshpal Singh
and Bhanwar Singh.

0040749674-3
| Deepak Kumar Tulasayan S/o
Mahesh Kumar Tulasayan R/o
C-415, Gali No-10, Block-C,
Majlis Park, Adarsh Nagar,
Delhi-110033, have changed
my name to Deepak Kumar
Tulsyan 0070924223-1

I,ARUSHI D/O RAJAN GARG R/O
D-28, Ground Floor,New
Multan Nagar, Delhi -110056
have changed my name to
ARUSHI GARG.  0040749671-1

I,Azad Singh s/o Sultan
Singh,R/0 B-60,Sangam
Apartment,Plot No.23,Sector-
9, Rohini,Delhi-110085,have
changed my name to Azad
Singh Saini permanently.

0040749668-3
I,LArun Kumar Lakra,S/0 Sahib
Singh Lakra,R/0 A-2/133,Near
Govt School,Janakpuri,Delhi-
110058,have changed my
name to Arun Kumar Takra.

0040749647-3
I,Ankit Mukherjee son of Lal
Chand Mukherjee resident of
H.No.241,Mir Dard lane MAMC
Campus,Darya Ganj,New
Delhi-110002,inform that in
my documents my father &
Mother name wrongly men-
tioned as Lal Chand
Mukharjee and Reena
Mukharjee whereas there
correct and actual name is
Lal Chand Mukherjee & Rina
Mukherjee. 0040749671-4

I,Abha and XXX Abha,D/o-
Suraj Bhan Vashisht,R/o-
205,125,Parkway,Forest-North
York,0On,M2J1L9,Canada,is
also Known as XXX Abha
according to Canadian
Passport,both names are of
one person the same-person.

0040749654-4
I, Satamal Kumar,S/o
Parshuram,R/0-149, E-
16,Rama Vihar, Delhi-
110081,have changed my
name to Satmal Kumar.

0040749668-5
I, Mohd Arman S/0 Chand
Mohd R/0O Type -11/47,
Schedule-b, President Estate,
New Delhi-110004, aged 33
years have changed my name
and shall hereafter be known
as Mohammad Arman for all
future purposes. 0070924211-1

I,LNASIR AHMED S/O ABDUL
GAFOOR R/0 1784, MOHAM-
MADIN ELAICHI MARG,TURK-
MAN-MARG,DELHI-110006.
HAVE CHANGED MY NAME TO
MOHD NASIR. 0040749668-1

I, Jyoti,W/0 Nittin Kumar,R/0-
59, 2nd Floor,Pocket-28,
Sector-24,Rohini, Delhi-
110085,have changed my
name to Jyoti Sharma

0040749668-4
I, Ighal Singh S/0 Harbhajan
Singh, R/0-23/86A, Tilak
Nagar, Delhi-110018, have
changed my name to Igbal
Singh Wadhwa. 0040749618-4

I, Durga Kumari C/o Binod
Kumar Singh R/0 Flat
No0.12080, Block-E1, Tower-5,
Ghaziabad, UP-201016 have
changed my minor son’s
name from KARTIK to KARTIK
KUMAR for all purposes.

0040749618-3
I, Durga Kumari C/0 Binod
Kumar Singh R/o Flat
No0.12080, Block-E1, Tower-5,
Ghaziabad, UP-201016 have
changed my minor daughter’s
name from IRSHITA to IRSHI-
RA KUMARI for all purposes.

0040749618-2

LLhitherto known as Brijesh
Kumar,S/o0 Har Charan,R/0 T-
87A,Third Floor,Front-Side,
Shukkar Bazar Road,Near
Bikaner Sweets, Uttam
Nagar,D.K Mohan Garden,
West Delhi,Delhi-110059,have
changed my name and shall
hereafter be known as Brijesh
Malhotra. 0040749657-3

l,Yogesh Kumar Chandak S/o
Govind Prakash Chandak R/o
A-79, Sector-72, Noida(U.P)
inform that Yogesh Chandak
& Yogesh Kumar Chandak
both are same & one person.
The correct name is Yogesh
Kumar Chandak for all future
purposes. 0040749608-1

LVISHAL JYOTI SHARMA,D/O
YUDHISHTAR LAL SHARMA,
R/O E -116,KARAMPURA,NEW
DELHI-110015,HAVE CHANGED
MY NAME TO VISHAL JYOTI.

0040749647-2
,LSURENDER SINGH,S/0 AMAR
SINGH,R/0 RZT-44 ARJUN
NAGAR NIHAL-VIHAR NANGLOI
DELHI-110041,have changed
my name to SURINDER SINGH.

0040749647-4
I,SUMIT KUMAR S/0-Sohan
prasad, house no-E 139,
kusumpur pahari vasant
vihar new delhi 110057,
changed my name to SUMIT.

0040749647-1
I,SUMAN W/0 SANJAY CHAUD-
HARY R/0 B-8/169,Ground
Floor,Sector-3,Rohini,Delhi-
110085 have changed my
name to SUMAN CHAUDHARY.

0040749671-2
I,SHARAD TONDARE,S/O-NAG-
NATH BHADRAPA TANDARE,
R/O-TOWER-12A,FLAT 1403,
LOTUS BOULEVARD,SECTOR-
100,NOIDA MAHARISHI-
NAGAR, GAUTAMBUDH-
NAGAR,U.P-201304,have
changed my name to SHARAD
NAGNATH TONDARE,for
all,future purpose.

0040749668-6
I,SANJAY KUMAR S/0O PREM
LAL,R/0O-B-8/169,Ground
Floor,Sector-3,Rohini,Delhi-
110085,have changed my
name to SANJAY CHAUDHARY.

0040749671-3

I,Rajesh Kumar Sethi,S/o0 Roop
Chand Sethi,R/0,DG-2/227-
C,2nd-Floor Vikas-Puri, Tilak-
Nagar,West-Delhi,Delhi-
110018,that name of mine has
been wrongly-written as
RAJESH SETHI in my-minor
daughter Srishti Sethi aged-
14-years in her School-
Records.The actual-name of
mine is Rajesh Kumar Sethi.

0040749674-2
I,PUNIT KASANA,S/0-DHAN-
RAAJ,R/0-A-62,HARSHWAROP-
COLONY, NEAR-POST OFFICE,
FATEH-PUR BERI,SOUTH-
DELHI,DELHI-110074,declare
that name of mine and my-
father has been wrongly-writ-
ten as CHARAT SINGH and
DHANRAJ in The actual-name
of mine and my-father are
PUNIT KASANA and DHAN-
RAAJ,which may be amended-
accordingly. 0040749647-7

I,PARVEEN ALWADHI S/0
SURAJ PARKASH R/O 8/27
East Punjabi Bagh New Delhi
110026, have changed my
name to PARVEEN KUMAR.

0040749674-1
1,Om Parkash Sarraf Alias Om
Prakash,S/0O-Brj Mohan Lal
Sarraf,R/0-D-1102,La Lagune
Apartments,Golf-Course
Road-Gurgaon,Sector-54,
Haryana-122011,have
changed my name to OM
PRAKASH SARAF,permanently.

0040749668-8
I,Mohammad Nasir,S/o-
Mohammad Saddiq,R/0-8847,
Pul-Bangash,Naya-Mohalla,
Near Azad-Market-Chowk,
Azad Market,Delhi-110006,
That in my-Passport my-
father name has been wrong-
ly-written as Mohammad
Saddeeq instead of
Mohammad Saddiq,which
may be amended accordingly.

0040749668-7
I, MEENU KAUSHIK W/0O SUNIL
KUMAR R/0 HNO.47,MAIN
CHOWK,NEAR JUGAL MED-
ICAL-STORE,BUDHPUR,DELHI-
110036.HAVE CHANGED MY
NAME TO MEENU SHARMA.

0040749668-2
ILMEENA W/o0 Gopal Das,R/0- |-
447, Shastri Nagar,Meerut,U.P
have changed my name to
MEENA DEVI,for all,future
purposes. 0040749647-5

I,Huma W/o Dilshad Mansoori
R/0-55-A,Gali No.4A,Aram
Park, Shastri Nagar,East
Delhi,Delhi-110031,have
changed my name to Huma
Mansoori. 0040749654-7

I,Dilshad S/o Nasruddin
Mansoori R/0-55-A, Gali.No.
4A,Aram-Park, Shastri Nagar,
East Delhi,Delhi-110031,have
changed my name to Dilshad
Mansoori. 0040749654-3

I,Dharmvir Singh,S/o Ghasi
Ram R/0 Village-Sehlanga,
Jhajjar ,Haryana-124106,have
changed my name to
Dharmvir Singh permanently.

0040749647-6

I,DEEPAK SAINI,S/O-SHRI RAM
AVTAR SAINI,R/0-3953,GALI
AHIRAN MANISHA,RAM-
CHOWK,BAHADUR-GARH
ROAD,DELHI-110006.DECLARE
THAT HAVE CHANGE MY-
SON’S NAME NAKSH SAINI TO
MADHAYV SAINI IN EVERY GOV-
ERNMENT-DOCUMENT AS
WELL AS HIS SCHOOL-
RECORDS,FOR FUTURE.

0040749654-1

I,hitherto known as Eshant,S/o
Brijesh Malhotra,R/0 T-
87A,Third Floor,Front-Side,
Shukkar Bazar Road, Near
Bikaner Sweets, Uttam
Nagar,D.K Mohan
Garden,West Delhi,Delhi-
110059,have changed my
name and shall hereafter be
known as Eshant Malhotra.

0040749657-2

#, fCoaem SefaagaR  omi
Udl, 90 I FEEl gdie
foefa, T w, Tw-606,
HeFe-77, ATS-JUt 4 JGAT 1

feeae SSiagaR w4

dee] oo SSiagaR v
X foen 1 wfoss & 9t 32w

% fg feean Srsfteepar sl &
A W S S

H, e omie ¥ gX Wiy
3T9MeR M1 fardt gt fore R,
TR A, TA-606, HIFRI-77,
Jue-qdt A YA AW G-
3TV I ¥ SISy a%uT I
Y forn 1 ot @ afesy & qeft
359 o fore %o vt 6 AW 9
ST ST

I, Aanchal Galav W/o Nitin
Jain,R/0 W-2/21, DLF Phase-
3,Gurgaon (Haryana),inform
that Aanchal as given name
and Galav Surname.

0040749654-2
I, ANJALI D/o Khyat Singh
Rawat R/o H. No.- 3/60,
Second Floor, Trilok Puri, East
Delhi, Delhi-110091 have
changed my name to ANJALI
RAWAT. 0070924222-1

I Vijay Kumar Chaliha S/o Sh.
Rampal Chaliha R/o Chaliha
House No0.58/1, Kalu Sarai,
Near Houz Khas Metro
Station Gate No.4, New Delhi -
110016 have changed the
name of my minor daughter
from Stuti to Stuti Chaliha for
all purposes. 0040749611-6

I Sunil Kumar S/o Sh .Bant
Ram Bainsla R/o A-63, 3/F,
South Extension Part-Il, New
Delhi -110048 have changed
my name to Sunil Choudhary
Bainsla for all purposes.

0040749611-5
| SANDEEP GHANGAS S/0 BHA-
GAT RAM R/0-1186 Sector-
46,Gurgaon Haryana-122001
changed my-minor daugh-
ter’'s name AASHI SEERAT
GHANGAS to AADISHREE
GHANGAS aged-9-Years.

0040749674-4
I Premvati W/o Shri Chand Jain
R/0 1930, Gali Lahswa, Near
Amar Sushil Oushdalay, Bazar
Sita Ram, Delhi-110006, have
changed my name to
Premvati Jain 0070924219-1

PUBLIC NOTICE

IT IS FOR THE INFORMATION TO PUBLIC
AT LARGE THAT MY CLIENT SHRI ARUN
GOEL S/O SHYAM BABU GOEL R/O 2114/4E,
GALI NO. 6, PREM NAGAR, PATEL NAGAR,
DELHI 110008, IS THE ABSOLUTE AND
LAWFUL OWNER OF PROPERTY BEARING
NO. 2114/4E, GALI NO. 6, PREM NAGAR,
PATEL NAGAR, DELHI 110008. ANY
PERSON CLAIMING THE OWNERSHIP,
TITLE, RIGHT, INTEREST OR LOAN,
MORTGAGE OF THE SAID PROPERTY
SHALL BE A ILLEGAL, UNLAWFUL,
FRAUD, AND MY CLIENT IS NO WHERE
INVOLVED, AND NONE CAN CREATE
THIRD PARTY INTEREST IN SAID
PROPERTY. ALL ARE CAUTIONED NOT TO
DEAL WITH THIS PROPERTY IN ANY
MANNER WHATSOEVER. MY CLIENT WILL
NOT BE RESPONSIBLE FOR ANY ACT DONE
CONTRARY TO LAW.
Sd/-
Satish Kumar
Advocate
Ch. No. C-184, C.L. Joseph Block
Tis Hazari Courts, Delhi-110054

PUBLIC NOTICE

My client Parveen Bano W/o Late Sh.
Mohd. Azam, R/o C- 113, Shaheen Bagh,
Abul Fazal Enclave Part-II, Jamia Nagar,
New Delhi-110025 has severed her all
relation and disown/debar her son
Mohd. Hashim from her all movable-
immovable properties and assets. My
client shall not be responsible for any acts
and deeds done by him.

Sd/-

SAJID ALI

ADVOCATE

CHAMBER NO. 786, LAWYERS
BLOCK SAKET COURT

NEW DELHI-110017

PUBLIC NOTICE
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PUBLIC NOTICE

To be it known that I GAURAV
KUMAR S/o Shri J.B. Bhoria &
late Smt. Kaushal Bhoria, R/o Flat
No. 07, Nav Jagriti Apartments,
C-11, Vasundhara Enclave, Delhi,
say that my mother late Smt.
Kaushal Bhoria was the owner of
Flat No. 07 (HIG Simplex) in
Nav Jagriti Apartments,
C-11, Vasundhara Enclave,
Delhi—-110096. The ORIGINAL
SHARE CERTIFICATE AND
POSSESSION LETTER, in respect
of the above said Flat are lost and
FIR/N.C.R. to this effect have
been lodged vide NCR No
924/2011 Dated. 09-05-2011 and
L.R No: 2117599/2024 Dated.
14-09-2024 MOBILE No.
7020549613

PUBLIC NOTICE

MAY IT BE KNOWN TO GENERAL
PUBLIC NOTICE THAT my clients
Ms. Kawaljeet Kaur & S. Harpreet
Singh both residing with their children
at WZ-F-21B, Sant Garh, Gali No. 6,
Near Sehgal Clinic, Tilak Nagar, New
Delhi-110018, do hereby severe all their
social relations with their sister-in-law
(Bhabhi) Ms. Manmeet Kaur & S.
Paramjeet Singh both residing with
their children at WZ-36B, Krishna Puri,
Gali No. 16, Near Durga Mandir, Tilak
Nagar, New Delhi-110018 from their
family as all of them are not only
disobedient, disrespectful but their
behaviour and conduct is apparently
unlawful towards the family & other
family members of my clients.
Whosoever will be dealing or having
social relations with them w.e.f. today
onwards will be dealing at his/her own
risk, cost and consequences. My clients
shall not be liable for any of his act, deal
and transaction etc. with immediate
effect.

Sd/-
BALDEV RAJ
Advocate
Ch. No. Y-1, Civil Wing,
Tis Hazari Courts, Delhi-110054

=a a1 T

I,LNAZAN BEGUM,W/O-TANVIR
AHMED SHAH,R/0-1709,SEC-
OND-FLOOR,KUCHA-DAKHNI
RAI,PATAUDI HOUSE,DARYA-
GANJ,NEW-DELHI-02,HEREBY
INFORMED THE GENERAL-PUB-
LIC THAT | HAVE-LOST THE
ORIGINAL-CONVEYENCE DEED
OF MY-MOTHER MRS KHUR-
SHEED BEGUM IN RESPECT OF
FLAT.NO. 103-B,DDA-FLATS,
MATA SUNDRI-ROAD,NEW
DELHI-02,SOMEWHERE AND
THE SAME IS NOT TRACEABLE
ANYBODY-FOUND THE SAME
PLEASE RETURN AT ABOVE
ADDRESS.FOUNDER WILL BE
GIVEN HANDSOME
REWARD.(NAZAN-BEGUM)
PH.NO.8586998674.

0040749674-7
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PUBLIC NOTICE

KNOW all men by this presents that my
clients namely DEVENDER S/O SH.
JAGDISH PRASAD & SMT. ROSHANI
DEVI W/O SH. DEVENDER KUMAR
BOTH R/O H.NO.99, BEHIND TAIL
MILL, VILLAGE BEGUMPUR,
DELHI-110086. They have disowned and
debarred their son namely MR. MAYANK
from all their movable and immovable
properties, due to their bad behavior,
misconduct and disobedient attitude and my
client's have severed all relations from him.
If their son anybody deals with any other
person shall do at his/her/their own risk in
future and my clinet shall not be responsible.

PARKASH CHAND
Advocate
Enrl. No. D/9065/2019

PUBLIC NOTICE

I, AMIT KUMAR s/o
UMED SINGH r/o
Pole No.-14, VPO
Kakrola Village, Delhi-
110078 have changed
my minor (aged 16
years) son's  name
from LAVANYA to
LAVANYA AHLAWAT
for allpurposes.

PUBLIC NOTICE

It is for general information I, GURNEET
TEJ D/O SH. SURINDER SINGH TEJ
EX. WIFE OF MAJOR P. VIPIN
MENON R/O D-1/90, RABINDRA
NAGAR, AMRITA SHERGILL MARG,
NEW DELHI-110003 declare that I got
divorce from my husband MAJOR P.
VIPIN MENON vide court decree HMA
Case RT No. RT-235/29.09.2016 dated
02.11.2016, further T remarried to SH.
MANASHVI KUMAR S/O SH. SHASHI
KANT SINGH vide marriage certificate
No. 90740000008957 dated 09.09.2024.
Henceforth I have changed the name of my
minor daughter AANYA MENON aged
14 years and she shall hereafter be known
as AANYA for all future purposes.

PUBLIC NOTICE

O eliant Shrl Harbhajan Sxgh 5o
Late Sh, Srain Singh 8o 261 Mew
Sahe Pura, MBS Magar, Tilak Nagar,
‘st Dl Dilhi=110018 has sever
his refations with his son Handey
Singh aged about 44 years and has
s fim from kis all mesableand
Immisabde propertes as ne s out of
my cantral, Any parsan dealing with
Py sha® b cliineg hisfer awn risks
angl consequencas thaneaf

HARMINDER SINGH BANGA
(ADVOCATE)|

C |assnf eds

CLASSIFIED AD DEPOT (CAD)

Book classified ads at your nearest Express
Group'’s authorised Classified Ad Depots

PATPARGANJ : CHAVI ADVERTISERS, Ph.. 9899701024,
22090987, 22235837, PREET VIHAR : AD BRIDGE COMMU-
NICATION, Ph.: 9810029747, 42421234, 22017210,
SHAKARPUR : PARICHAY ADVERTISING & MARKETING,
Ph.. 9350309890, 22519890, 22549890

WEST

JANAKPURI : TRIMURTI ADVERTISERS, Ph.: 9810234206,
25530307, KAROL BAGH (REGHARPURA) : K R ADVERTIS-
ERS, Ph.: 9810316618, 9310316618, 41547697, KARA-
PURA : GMJ ADVERTISING & MARKETING PVT. LTD., Ph.:
9310333777, 9211333777, 9810883377, NEW MOTI
NAGAR : MITTAL ADVERTISING, Ph.. 25178183,
9810538183, 9555945923, MOTI NAGAR : UMA ADVER-
TISERS, Ph. 9312272149, 8800276797, RAMESH NAGAR :
POSITIVE ADS, Ph.: 9891195327, 9310006777, 65418908,
TILAK NAGAR : SHIVA ADVERTISERS, Ph.. 9891461543,
25980670, 20518836, VIKAS PURI : AAKAR ADVT. MEDIA
Ph.. 9810401352, 9015907873, 9268796133

CENTRAL
CHANDNI CHOWK : RAMNIWAS ADVERTISING & MARKET-
ING, Ph.: 9810145272, 23912577, 239268577, CONNAUGHT
PLACE : HARI OM ADVERTISING COMPANY Ph.:
9811555181, 43751196

NORTH

TIS HAZARI COURT : SAI ADVERTISING, Ph. 9811117748
KINGWAY CAMP : SHAGUN ADVERTISING, Ph.:
9818500505, 27458589, PATEL CHEST (OPP. MORRIS
NAGAR POLICE STATION) : MAHAN ADVERTISING & MAR-
KETING, Ph.. 9350304609, 7042590693, PITAMPURA
(PRASHANT VIHAR) : PAAVAN ADVERTISER Ph.:
9311564460, 9311288839, 47057929

CHATTARPUR : A & M MEDIA ADVERTISING, Ph.:
9811602901, 65181100, 26301008, KALKAJI = ADWIN
ADVERTISING, Ph.: 9811111825, 41605556, 26462690,
MALVIYA NAGAR : POOJA ADVERTISING & MARKETING
SERVICE, Ph.. 9891081700, 24331091, 46568866, YUSUF
SARAI : TANEJA ADVERTISEMENT & MARKETING Ph.:
9810843218, 26561814, 26510090

FARIDABAD (NEELAM FLYOVER) : AID TIME (INDIA)
ADVERTISING, Ph.: 9811195834, 0129-2412798, 2434654,
FARIDABAD (NIT, KALYAN SINGH CHOWK) : PULSE
ADVERTISING, Ph. 9818078183, 9811502088, 0129-
4166498, FARIDABAD : SURAJ ADVERTISING & MARKET-
ING, Ph.: 9810680954, 9953526681, GURGAON : SAMBOD-
HI MEDIA PVT. LTD., Ph.: 0124-4065447, 9711277174,
9910633399, GURGAON : AD MEDIA ADVERTISING & PR,
Ph.. 9873804580, NOIDA (SEC. 29) : RDX ADVERTISING,
Ph.: 9899268321, 0120-4315917, NOIDA (SEC. 65) : SRI
SAI MEDIA, Ph.: 0120-4216117, NOIDA (SEC. 58) : JAI
LAKSHMI ADVERTISERS, Ph.: 9873807457, 9911911719
GHAZIABAD (HAPUR ROAD TIRAHA, NR GURUDWARA) :
TIRUPATI  BALAJI ADVERTISING & MARKETING,
Ph.. 9818373200, 8130640000, 0120-4561000

FRIENDS PUBLICITY SERVICE 23287653, 23276901, 9212008155

For CAD enquiries please contact :
ROHIT JOSHI 9818505947, ABHINAV GUPTA 9910035901
For booking classified ads, please contact 011-23702148,
01206651215, E-mail : delhi.classifieds@expressindia.com
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complaint-138 negotiable instrument act
In The Court Of Ms. Lovepreet
Kaur Swaich JMIC, Ludhiana

HDFC Bank

Vs.

Arun Singh
CNR NO: PBLD03-037365-2021
COMA/12920/2021
Notice To: 1) Arun Sigh Address-
S/o Sohan Lal R/o 148 New

Krishna Vihar Colony Jwala Nagpur

Rampur U. P 244901
Whereas it has been proved to the
satisfaction of this court that you the

accused above named cannot be served
in the ordnary way of service. Hence this

proclamation under section 82 CRPC is
hereby issued against you with a
direction that you should appear
personally before this court on 15-10-
2024 at 10:00 a.m. or within 30 days fro
the date of publication of this
proclamation take notice that, in default

of your part to appear as directed above

the above said case will be heard and
determined as per law, in your absence
Given under my hand and the seal of th
court. for details logon to:

https://highcourtchd.gov.in/?trs=district_|
JMIC Ludhiana

otice&district=ludhiana

complaint-138 negotiable instrument act
In The Court Of Ms. Lovepreet Kaur
Swaich JMIC, Ludhiana
Ajay Sharma
Vs.

Anket Sharma
CNR NO: PBLD03-047912-2021
COMA/15651/2021

Notice To: 1 aniket sharma address- h. no
19, khasra no 423 aditya green city
jalalawad dhuhal ghaziabad uttar pradesh
2nd address kh no 410 meerut road dhuhal|
ghaziabad u.p 3rd address plot no 11, kh,
no 21 near tyagi tea shop mainapur
industrial area ghaziabad uttar pradesh
Whereas it has been proved to the
satisfaction of this court that you the
accused above named cannot be served in
the ordnary way of service. Hence this
proclamation under section 82 CRPC is
hereby issued against you with a direction
that you should appear personally before
m| |this court on 15-10-2024 at 10:00 a.m. or
within 30 days from the date of publication
of this proclamation take notice that, in
default of your part to appear as directed
above the above said case will be heard
and determined as per law, in your
e absence Given under my hand and the
seal of the court. for details logon to:
n | |https://highcourtchd.gov.in/?trs=district_n
otice&district=ludhiana

JMIC Ludhiana
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TO BE IT KNOWN THAT I SANJAY GUPTA
S/O AK GUPTA R/O HOUSE NO.2, CLUB
MARG DLF PHASE-1, GURUGRAM
HARYANA IS THE OWNER OF ENTIRE
BUILT-UP PROPERTY HOUSE NO.2, CLUB
MARG DLF PHASE-1 GURUGRAM
HARYANA-122002, 1 HAVE LOST/
MISPLACED MY PROPERTY ORIGINAL
DLF PLOT BUYER AGREEMENT
NUMBER-20111 DATED 13TH SEPTEMBER
1984 OF THE ABOVE SAID PROPERTY AN
FIR TO THIS EFFECT HAS BEEN LODGED
IN POLICE STATION, VIDE LR NO.No: LR
No:2116504/2024 Date:13/09/2024 ~ ANY
PERSON  CLAIMING ANY  RIGHT,
INTEREST HAVING ANY OBJECTON MAY
RIGHT/CONTACT WITH ABOVE NAMED
PERSON AT ABOVE ADDRESS/MOBILE
NO.7982651477
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_ A
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“"IMPORTANT"™

Whilst care is taken prior to

PUBLIC NOTICE accleptanceI of advert:sing

copy, itis not possible to verify
its contents. The Indian
Express (P) Limited cannot
be held responsible for such
contents, nor for any loss or
damage incurred as a result of
transactions with companies,
associations or individuals
advertising in its newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies
or entering into any
agreements with advertisers
or otherwise acting on an
advertisement in any
manner whatsoever.
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EXPRESS EDUCATION

POLITICAL SCIENCE

International Relations
By Dr. RAJESH MISHRA

| BATCH STARTS FROM
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WESTERN POLITICAL THOUGHT
Five DEMO Classes Free
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Ehmﬂn &1, Jrd Fioor, Maln Marhuet
Bada Barar Rd, Odd Raginder Kagar, New Delhl, 60
D11-4D535897, 9899156495
9667889401, 7820042822
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500+ Model Answers to cover

Solution of 20000+ MCQ in class
with detailed explanations.

9 1000+ Mains question answer.

° Special class for judgement writing.
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ONLINE HYBRID
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In The Court Of Ms. Rajbir Kaur
JMIC , Bathinda
M/s Cormandel International
Ltd
Vs.
M/s Sri Balaji Krishi Sewa
Kendra
CNR NO: PBBT03-002963-2022
Next Date: 14-10-2024
NACT/1624/2023
Publication Issued To: M/s Sri Balaji
Krishi Sewa Kendra Through lIts
Prop./auth Person Ranju Shukla No
S/584 Backside Raj Kamal Cinema,
Premi Nagar Barabanki UP 225001

In above titled case, the accused could not
be served in the ordinary way of service.
Hence this proclamation under section 82
Cr. P.C. through publication is hereby
issued against accused. It is ordered that
accused is directed to appear or through
counsel on 14-10-2024 at 10:00 a.m. if
accused failed to appear before this court
despite his proclamation through

]

YDELHI(KAROL BAGH
C+918448440231

QURCENTRES Korol Bogh | Chandigarh | Shimila | Bilaspiir

publication, then accused may be declared
as proclaimed offender for details logon to:

https://highcourtchd.gov.in/?mod=di

strict_notice&district=Bathinda
JMIC Bathinda




